
Shri. 

S I-, ri N K. La I Registrar. 

Objection mentioned ip the scrutiny Report has not 

been reMoVed. Put up on 17.1.96 for removal of defects. 

PKL 	 No K. Lal 
Registrar 

oe 

2/17.1. 1996 	 Shri N,&Lal, Registrar 

...Nobody appears on- behalf of the applicant. 

i 	Put up on 5.2.1996 for removal of defects. 

J 

N I 
MES. 	 ~Lal 

RW~i trar 

lbl/l12.2.96 	 Shri. M. L. Paswan-,*.***. Registrar Incharge. 

Nobody appears on behai lf'of the applicant. List on 

29.2,96 for removal Of defects.- 

M. L, Pa swa n) 
PKL 	 Registrar -I/C 



5/29.2.96 

PKL 

Shri. M. L. Paswan, Registrarl I ncha rge 

Learned Counsel. ~for the applicant is absent. De 

have not been removed, Put up on 21.3.96 for remova 
. 
1 

defects. 

M. L Paswan) 
~egis~rar I/C 

6/21.3.96 

PKL 

Shri. M. L. Paswan, Registrar Inc arge. 

Counsel for theappli 
- cant is ab~ent. Defects have. 

not yet been removed. The applicant is, directed to,-
remove 'the same by- 15.4.96 ,by wa'y of last chance. 

M 	Pa swan) 
Retistrar I/C 

7/17. 4.9 	 Shri, M. L, Paswan, Registrar Incharge. 

Defects have not yet-been remove*0 AX-;U____~ 
'4 kA 

suf ficient time w" 	 rcu~stances, :~e~' ps given. In the ci 

case be listed before the Hon'ble Bench for further 

direction, fixing ol.05..96. 

M. L.,Paswan 
PKL 
	

Registrar I/C 
Or_ i 

Ad 



(9A - 	~6 

8/1.5.96 	 Shri M..L.Paswan, Registrar Vc 

This case 'should be iisted,before 

the Hon'ble Bench. Defects had not been removed 

in the case in'spite of giving sufficient time 

for the same. The office has put up this 'Case 

in scrutiny 'with a, note that the petition has been 

filed without I.P.O. as fee, Defects pointed out in 

col.lbs. 7,r ol.. 21 & 22 are still to be removed. 

In these circumstances let this case , be listed 

before the Hon'ble Bench for direct'on on 2.5.96. 

M.L.Paswan 
SKS 	 Registrar _T/c 

9./ 2.5.96. 	This matter has been pendina before the R.eoistrar 

fof removal of defects for a1onq time. The appii ca7t ion 

has been filed without the postal orde r as fee and 

there are .other defects also which have not been removed. 

Under the circumstances, the case is dismissed, fo r 

non-prosecution. 

/C B S,/ 	 (N.K. Verma) 

Member 0) 


